
ANNEXURE - I 

	

List of papers in Original Application No. 	I ? 

Si. No. of 	 Date of Papers 	 Description 
Papers 	 or 	 of Papers. 

6 	
ateofFiiflg 

• 	 Part -I 

original Judgement 

O.A & Material Papers 

Couhter 

- 	 • Reply Counter 

PART - 	
PART -- II, 	PART --- III 

Destroyed. 
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.rc 	

. ...App1Ic ants) 

Ck.n  oRe3pQfldeflt(5) b  
. 	 IICX SHELl 

	

Serial No. • 	.Desciptfbui or Documents 
	04  • • 	Page 

Docket Orders 

	

-• 	••• 
 

	

Interim Orders 	 I 	 19 
- 

	

Orders in MR(s) 	

I 	

• 	 0 

	

- Orders in (Final Orders) 	- 

2. So 
I • 	:-' 	..... - 	- 	• 	 - 

• 	. 

Certified that the file is complete 

in all- reapeots;, • 	• 	• 

SignatcVF' of 	 • 
Dealing Hand 
(In Record Section), 	 . 	 • . 	 • 

Signature of 8.0. 	•• 	• 

( 	 • • 	.r 	• 	¶ 	• 	) 	 - 4' 

N 



  

QRDES: 

S 

QIJj  &E1ist 
Pe* -2d 	 mJhnISS ;- 	

1q4_tfrCt\ 

HAP 
01(t) 	

me5) 

2 
I D flflQt2C 	

>1L'1 iCc. 

$-q- er..Asrcr¼jCA,,/t. 

U 
tf'ttP-.-/ MXtG)  

Pitt 

cA 

M r 

f-jib5iP 
nCT) 	Mt 



0 
CENTRAL ADMINISTRA IVE TRIBUNAL 
	

I 
HYDERABAD EENCH 

C 	
.ejS3 ..................1994. 
.1 
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'7litc 	'teag vlhea& -Ø'-t4 '' 	-&i 	spa ndent: 

Je9' 	a fir 	&&MiQsr "/'&° ad oatX& 

Date 	iffice Note 	 •rders 

"Qty 
I 

A-1 ,tcu -r"4 
C4fr1? 

Nov 4W'a 

oflcaX &oonwk 
-- 



a, 

t 

CBYJ TRAL Afl1INISTRATI YE TRIBIThIkL 

HYDERABAD 3E1EH HYDEPAJAD, 

ORIGINAL JPPLIcATI0N i.io.S3 OF  19'94  

Shri SCeLS: 	 Applicant(s) 

versus 

..................... 

Respondent(s) 

This Arr-ljcation has been submitted to the Tribunal 

by 	 - Advocate under section - 19 of 
the Administrative Tribunals Act,1985.and same has ,bèen scnjtini-sed with 
reference to the pO±nts mentioned in check list in the light of the 

provisions contained in the Adrninistrtive Tiba1 (Procedure) Rules, 
1937. 	 -4 

The application is in order and may be jisted for admission -on 

I 
Scrutiny Officer. 	 Ekaputy Registrar(J) L. 

L 
4' 



 Have legible copies of the annexures duly 
attested been filed? 

 Has the index of documerts been filed and 
pagimtiori dc)w properly?  

13.. Has the applicant exhausted all, p.vailabl .... 
remedies?  

14. Has. the declaration as required- by item 7 . 
of Form I been made?  

15'. Ha\ie ±èquired number 'of envelopes 	(file size) 
bearing full address of the resPonderts. been ..? 
filed? 	 . 	 . 

Whether the reiëfs sought for, arise ou 
o 	single cause of 	otion? 

(b) whether any interim relief is prayed for? 

 -- 	 ... 	 ., 	1, In case an MA 0  for cord ora tion of delay is A 
filed, 	is it supported by an affidavit of the 	H . applicant? 

 Whether this case canbe heard by single Bench? 

 Any other point? 	 - 

 Result of the. Scrutiny with initial of the 
scrutiny Clerk. 	 * 

4.... 

Section 0ff ices  

Deputy Registrar 
 

. 	0 

REGISTRAR 	 ,.. 	 . 	
.. 

2 

• 	 • 	. 	 • 

/ 

I 	 . 	 • 	 • * 	 ' 	-S. 	, 	 •.••....- 	
t'?4' 	-. 



CENTBNJ ADMINBTRATTVE TRIBUNAL 
HYDEBABAD BjNCH 

Diary No. 

Reports  on the scrutiny of Apl.ication H 

Presented by!" /( JtHceA/ts2t Date of presentation 

.AppliCaflt(s).$'°  ....... 

Na€treof 

Wb.of applicants ................... .. No..of respondents ............... 

CLASSIFICATION 

Subject... ... ... ... ... . .............. (No.) 
	

kpartment ...........(No...) 

1. Is the application in the proper form? 

(Three complete sets in paper books form 
in two compilations) 

whether name, description and address of 4 
all the parties 'been furnished in the 	

( cause title? 

3,, (a) Has the application been duly signed 
and verified? 

(b) Have the cepies seen duly sigiaed?. 

(q)Have sufficiemt number of copies of 
the application .beexiled? 

j 4. whether all thg re cessary ,parties are 
impleaded? 

5. Whether English translation of documents 
in a language other then English or Hindi 
been filed? 

B. Ig the application in time? 
(See .Sedtion 21) 

Has the Vakalathnama/Memo of appeararce/ 
authprisation been filed? 

Isthe application maintainable? 
(U/s 2, 14, 18 or U.R. 8 etc.) 

Is the application accompatied by IPO/DD 
V 	for Rs.50/-? 

J 10.Has the impugred orders original/duly atte-
,sted legible copybeen filed? 

I 

cb ntd......... 

.c• 	 - 	. 	
. 	 (. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INbEX SHEET 

-. O.A.o. 	 Ot33 	
I' 	

of 14 

CAUSE TITLE tnd 4-A._1' 
VERSUS. 

JEo p4%4 

,vr ci v,isCo- apaAS4 

'I 

scriptiQn of documents. / page 	. 

 O±iginal Application 

 MA2RIA. PAPERS.-  

 . 	Vakalat  

 objection sheet.". 

 - 	Spare Copies, 	' 	2- 

 covets. 	 2— 

: fl7 
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IN TEE CENTRAL ADMINISTRATIVE TRIBUNAL1 ADDITIONAL BENCH 

AT HYDERABAD. 	 DEFENCE 

O.A. No. 	J3 of 1993 

Between 

MD'. AH}IED, 	 (fa'( IIL.sEIVtU .'pplicant 

and 	 (( 	7 DEC 

The Flag Officer, 	. 	. 
Commandâng -in-Chief, for SO(Civ), 
Headquarters Naval Eastern Command, 	bad 

... Visakhapatnan$ and Others. 	 Respondents.  

MATERIAL INDEX 

S.No. Description of the docuinent 	 page Moe. 

 Original Application. 	 1 to 6 

 Letter No. HI/Coil dated 19 Oct 1993 of the 	7 
Controllerate of Naval Armament Inspection, 	- 
Kanchanbagh, Hyderabad- discontinued service. 

 Letter No. HI/OUll dt. Oct fl 89 of the 	 8 
Controllerate of Armament Inpeôtion to 
Flag Officer Commanding-in-Chief -Visakhapatnam. 

 Letter No. ai/ooii dt. 9 May89 of the Controllerate 	9 
Na valAnanent, Hydthrabad to the applicant 
Offer of Appointment. 

 Lr No. 111/0011 dt. 29 .J%ily 91 of the Naval Arthanent 	10 
Hyderabad, to applicant- Offer of Appointment. 

 L. No. 111/0011 dt. 20 Oct 93 of the Naval 	Armament 	11 
Hyderabad to the applicatt- offer of labourer. 

 Representation by the applicant dt. 21-10-1993 	12 
- Representation by the applicant dt. 16-11-1993. 	13 

- 	9. 	. Pay Slip for Jan 93- is&ued by the Naval Armament 	14 
for the month of Jan 93. 

------- ------------------------------ Certified that the above documents are true copies of the 

It 

VIP 
 originals. 

Station Hyderabad. 

Date 	)_.S -12-1993 



0 
IN THE CENTRAL ADMLUSTRATIVE TRIBUNAL : ADDITIONAL BENCH 

AT HflERABLD. 

O.AJo. c732 of igg/ 

Between: 

1W. ABNED. 	 ... Applicant. 

and 

The Flag Officer, 
Commanding-in-Chief, for SO(Civ), 

- -j)AtV-4' 	 - Hedaquarters Nav'l Eastern '..ommand 
Visakhapatnam and Others/ 	 ... Respondents. 

- 	- 	- - CHRONOLOGICAL EVENTS 

Date 	Subject-in brief.- 	- 	 - 	 Page Nos. 

9-5-1989 Applicant appointed as Casual Labourer. 	 2 

7-11-1989 Applicant again engaged as Casual Labourer 	2 

1-8-1991 Applicant again engaged as Unskilled Labourer 	2 

19-10-1993 Applicant discontinued in service. 	 2 

Oct 1989 2üd respondent requestedxkka to 1st reppondent 	3 
to acconi sanction. 	 - 

1981 Supreme-Court judgernent reported in AIR-1981- 	3 

SC -12 53 

Station : Hyderabad. 

Date : 	23 -12-1993. 	 Counse1

ir 

	
icant. 
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7 	 APPLICATION UNDER SECTION 19 OF THE CENTRAL ADI'IINISTRATIV 

.TRThUNALACT-. 

Date of Piling 

or 

Date of Receipt 

By Post : 

Registration 

Signature 

- . 	- 	 Registrar 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADBTHIOWAL BENCH 

AT HYDERLBAD. 

0. A.-No. 233 of 194 

Between 

Nd. ARMED, S/a HásanAli 
Age about 	26 years; 
Ccc 	Unskilled Labourer 
Office of the Naval Armament 
Inspection, Kanchañbagh (iEO) 
Hyderabad- 500 258. -' 	 ... Applicant. 

Versus 	- 

The F1aE Offiäer, 
Commanding-in -Chief, 	. 
for SO(Civ), Headquarteis Eastern Command, 
Visaithapatnam. 

Controller, Controlle rate of 
Naval Armament Inspection, 
KanchanbaEh (1:0) 
Hyderabad- 500258. ... Respondents. 

DETAILS OF AJPLICATION 

1, 	]Fgrticulars of Application 

Name of Applicant 

Description and offie 
in which employed 

Office Address 

Address for service 
of all notices 

14D. ARMED 

Unskilled Labourer, 
Controllerate of Naval 
Arment Inspection, 
Kanôhanbagh (o) 
Hyderabad-258. - 

Controller, Controllera 
Naval Armament Inspecti 
Xanchanbagh (o), Ryder 
Mr. K. Sudhakar Reddy, 
Advocate, H.No. 2-2-11 
New Nallakunta, 
Hyderabad -44. 
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	 'I 
2. Particulars of the Respondents 

Name and designation of the 
respondents 

Office address of the 
respondents 

Address for service of 
all notices 

As mentioned in the 
cause title. 

-do-

-do-

-do- 

Particulars of the order against 

which appliction is made 

	

i) 	Date 	.. 	 .-1-9 Ocbobrer-1S93. 

	

ii) 	Passed by : 	 Cntroflerr-ecntro±±erate 
ef—Nwva1--*mment_-Ins.pe.C±io n, 
Knntagh—(R4-,-4Iy4era-ba&. 

1'o—se-t--sid-e--±he--te-rm'i-natio n 
orwrttet1-9-Gc-t-9 3—passed—by--the 
anu—ant. To g€-gJ-PAw' Wa 

Jiirisdictibn of the Tribunal 

The applicant declares that the subject matter is within the 

jurisdiction of the Tribunal under section 14 of the Act. 

5. 	Limitation 

The applicant further declares that the application at is within 

the limitation prescribed in Section 21 of the Administrative Tribunal 

Act, 1985. 

6 • 	FACTS OP THE CASE 

(i) 	Applicant herein was initially engaged as Casual Laboureriv\ 87 M~ 

OIs-tJ&RRcK RATE 'ob o4; h-t hg'? Ale twice tt,flS 3foIi50YC by 	yanaJ &zia_, OAJ 
in pursuance of the interview held, on 31 March 1989, for a period of 

' 	 k 

89 days,fl Z!'! an offer of appointment was issued by the respondents 

dated 9 May 89 (copy enclosed) and the post carried the basic pay 

of Rs. 750/- plus other allowances as admissible to the Civilians of 

Navy. After giving a break, the applicant herein is engaged again 

on 7 Nov 1989 to 1 August 1991 - Again Applicant hereintSs given an 

offer of appointment for the post of Unskilled Labourer from A Aug 1991 

to 30 JUne 1992. Therefter, the respondent authorities continued the 

applicant herein upto 19 Oct 1993 that is more than 240 days. Applicant 

herein is appointed against a resultant vacancy of continuous casual USL 

 

 

iii) Subject in brief 

II 



I 

I 

-3- 

and applicant continued in the post without any break and he was 

being paid basic pay its. 750/- D.A., Ks. 785/- RItA Ks. 150/-

CCA Ks. 30/- and they debited its. 15/- towards the CGIS. 

(ii) 	It is humbly submitted that as such the respondent 

authOrities that is Senior Inspector of Naval Armament, Naval 

Armament Inspection, Kanchanbagh, Hyderabad, through his letter 

No. in/ooii dated Oct 89 requested the flag Officer Commanding-

in-Chier, gnu, Visakhapatnam, sor accoru the Sflaub.l..fl to thc abuve 

post w.e.f. 06 November 1989 and it is further stated that the 

applicant herein was appointed against a resultant vacancy of 

continuous casual 'USL' sanctioned vide HQ flU letter No. 0E72559/ 

-j 
	 NAI(H) dated 04 November 1988. But the 2nd rescondent maintaining 

silence over the matter and till to-day not accorded sanctioi to the 

post hence the 2nd respondent terminated the applicant service. 

Recently applicant herein was terminated on 19 Oct 93 and again 

he is reengaged for 89 days by office order No 

dated 	and at present applicant herein is continuing. Respondent 

authorities are according to their whims and fancies re-engaging and 

terminating the services ofthe applicant by crating artificial 

breakes to defeat applicants right for regularisation. This Hon'ble 

Tribunal and also various benches of the Central Administrative 

Tribunal held that the artificial breakes must be taken into account 

for regularising the services of a contingen worker. 

Hence, the applicant herein is entitled for his services 

regularised as 'Unskilled labourert  from the date of his initial 

appointments with all consequential benefits. 

Applicant herein is continuously working since 1987 except 

for artificial breakes and acquired the temporary status and 

entitled for protection under Temporary Service Rules. Applicant 

services were not being regularised for not granting sanction eor 

the existing vacancy. The action of the respondent is clearly 

illegal, arbitrary and violation of the applicants rights 

guaranteed under Article 14 and 16 of the Constitution of India. 



71 	

T - 

Applicant as per case law reported in 1991-15-ATC--625 shall be 

at?Z44!e treated as having continued in service without 

any break. 

	

7. 	iE.LJF(S) SOUGHT 

Main Prayer 	Hence, in the interest of justice, it is 

prayed that the Hon'ble Tribunal may be pleased to, 

totreat him as continued in service from the date 

of his initial engagement as Casual Labourer that is 

May 1987 by condoning all the artificial breaks 

and to regularise in the pthst of Unskilled Labourer, and 

to pay all the arrears and pass cuh order or orders 

as deem fit and pcper by this Hon'ble Tribunal. 

	

8. 	Ihterim Prayer 

The applicant prays that this Hon'ble Tribunal may be please 

to direct the respondents herein to treat the applicants service as 

continue service as 'USL' pending disposal of the O.A. 

	

9. 	Detai±s of the remedies exhausted 	The applicant rurther 

submitted a representation dated 21-10-93. 

	

10. 	Nptters not pending with any other Court 

The applicant further declares that the matter regarding which 

this application is made is not pending before any court of law and 

any other authority or any other Bench of Tribunal. 

	

11. 	Particulars of Postal Order in respect of the 

application fees 

Number of Indian Postal Order 

Name of Issuing Post Office 

Date of Issue of Postal Order 

Post office at which payable 
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09,  

Details of Index 	An index in duplicate containing the 

details  of the documents to be relied uon is enclosed. 

List of enclosures. 

Signature of Applicant. 

VERIFICAT ION 

I, MD. Ahmed son of Hasan All, aged about 	26 years 

Ccc: Unskilled Labourer; Controllerate of Naval Armament Inspection, 
-J 

Kanchanbagh, Hyderabad- 258, do hereby declares and verify that the 

contents in para 1 to 13 are t'rue to my knowledge and belief and 

believe the same to be true and I have not suppressed any material 

facts. 

Couns Signature of Applicant. 

Place : Hyderabad. 

-3 
Date 

To 

The Registrar, Central Administrative Tribunal, 

Hyderabad Bench, Hyderabad. 



F' 

Telephone 3 239589 
F' 

Naval Armament IflBPeQtorate 

	

Xtnohanba 	(P0) 

	

Eyderaau 	500 258 

	

Oct 89 	 $ 

T1j fl °fioer 
for SO(Oivfl ZIeadq ua rtera Y eten4  Navax Command 

-J 

J 

- 	 p 1, 	
Refer to liQ ENC letter NoCE/2-; 

A4$ 

 U8 69, 01 
2. 	

The oanetjo for employment of the above accorded V1de I EN:; letto under referen0 
will ex4re on 05 Nov 69, 

It La requeoted that Eanotion may pleaae be fr the above po 	W.C.f, 
06 1oy 89, The •ubove 1 dSV1dUC) wu 

accOrded r,!ntd 
cajnat a reu],tant ircancy or conti 	 USL 

UjOtjQfled Vide BQ 
ENC letter CE/2559pa1(u) dated 04CaBual 

 Nov 88, 

1/1 

H H 

(Xcrstha Kui.5ly $ 
lieutenant 	c; / 
Nai Ar7rmerJt Zfl2peotlng Officer 

for Senior Inapeotor of Navat £xue 
nt 

$ 	

1. 	

$$ 



Telephone : 29589 
	

Naval Arsasent Inspeotorate, 
tanohanbagh 

Quoting No. EI/ooll 
	

flyderabad - 500 256 
09 by 89 

Skirt. Ad Ahmed. 
18-7-425/41 
IIjrJuzla Talab latta 
Pear fly. BrUge 
Kyderabad. 

with reference to your interview for the post of appointient 
Unkktlled Labour.e held on 31 Mar 89, you are hereby offered an 
appointaint to the post of Unskilled Labourer with effect from 
10 May 89 on casual basis for a period of 89 days band on the 
following terns and conditions 

The post carries basic pay of Rn 750/- plus bthsr 
allowances as admissible to the civilian in the NaVy as specifically 
made applicable by the Government to the individual employed under 
1128/81 will also paid to you. 

Your services are liable to be terminated without 
notice before ezpiry of above stated period. 

You will not be entitled tk, any notice pay before retrench! 
ment/dischrge. 

Your appointnnt is aubject to nedicnt fitness. 

(.) You must not have sore than one wife living and you have 
to sign a dQolaration to this effect. 

(t) 	You will be required to Lake, an oath/affirmation of 
allegiance to be Constitution of India. 

(g) You will be required to wurk for the ntaber of hours 
as may be prescribed and ordered by the head of your departnent. 

You are also intoned that if any declaration given or information 
furnished by you proves to be false or if pou are found to have wilfully 
suppressed any material information, you will be lube to resoval from 
.srvioe and or such other actionas Government deem necessary". 

If the above terms and conditions of service are acceptable 
you should raport to the Senior Inspector of Naval Arsaaento Naval 
.Arsament Inepeotorate, Byderabad for duty on or befori IIx**gz2 
09 May 89 failing which the of for made is liable to be caholoed. 

Authority s EQ ENC(V) let No CE/2559/PAI(B) 
dated 8 May 89. 

fte* to 

The ?lgg At sat man-Sn-chief 
Itukhaysl aya 
Vi.akahpatnaa. 

84/- 
(Deepak taneja) 
Commands r 
Senior Inspector of Naval 
Armament. 
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?tr] A17i1:.1.1:nt Inopectonite 
nCatiJJ ° (P0', 

B 
Tel tFI. nc 	?9569 	i 

9- 
I 

r. T/oi 

/ 
,' 	r 	t1 • L 

- 	-- - — 
Mi.i 	•riiu ¶icsLab ;\:%t.tt 
Netr 11y. brl'ieC 
1iyrir'. bud 

With refe 	tic e ;QU 	cte'view for 	.e pout 	u 

held 	r IJnskll] jai'ourer V 	 ire 	rk!b l 	u-fcrcd 	I II 
from J 	apeintrn' .; 	to 	the o:;t 	J 1  L.-ci 	1. ur.r 	tfect 

10 on casual tucin 	¶ • L flLt.LO' 	 F 4  day. 	hibed on the 

fat 	owinji terms anu con1tlOfl 

() The 	.. .750/—  p_u 
to 	Le 

Cs :se  

.. 	•r 	.I/ 	1 	ii 
•• t) 	JOU. 

.t. 

(c You 	vt 	r: t 1 	 3 	bt2if 	not 	. 

() y',--• .- 	- 	. 	C 	' 
f!trp 

Cot' 	flUt 	t - 	- - fl 	r. 	lIJfl 

-. 	:'ol' 	' .. c 	•.-'t 	.o 
.. ,ject. 

(1) tr)wlj.t 	c' r- 	ttk, 	1c4n 
a2ir 	!' I 	r 	tc' 	.;. 	C' 	:t..' 	tton 

• of 	.cd, 

t' 	to 	Z. 	tort'- 	n"-ibe 
do?3 :.cssHJ..•(L- 

by 	tti. 	- i 	 L..;i• 	.1. 



Telephone : 239581) 

Quotnq No.HI/00l1' 

Sri Md.Ahmed / c 
18-7-.425/1.1 	 -. 
Mirjumla Talab Katta-
Near Rly.bridge 
Hyderabad 

Naval Prmarncnt Tnspector-at 
- 	Ketnchanbah (pa) 	 - 
- - 	-Byder5ad -, 500 258 

2JulO1 	 - 

OFFER OF APPOINTVENT 

with reference tn your interview for the. port of unckiiled 
Laho.rer held on-1 Ser9o, pu:are-  hereby bffered an appointrnen to 
the post of Unskilled Labourer with efffect from 01 Aug 91 to 30 Jun 
92 on Continuous Casual basis, based on the following conditionsi 

(a) The post carried basic pay of Rs.750/— plus other 
allowances as admissible to the civilian 6f the - 
Navy as specifically made applicable by the Government 
to the individuals enn)loyed-ux-lc4cr 1'.I.I.S./81 wil 
also be paid to you. 

£ 	 (b) Your services are also liable to be terminated t any 
time without notice, 

(c) You will nct he entItled to any nctice zay before 
- retrenchment/discharc 	- 

(a) Your appointment is subj'ct to medical fitn23S and 
verification of Chacacter and antjccjnts. 

You must not have more than one wife living and you 
have to sign a declaration to this effect. 

You will be nired to take/make an oath/affirmation 
of allegiance to the Constitution of India. 

You will be req'ired to t-rk for the nurüDer of hours 
as may be prescribed and Order .3 by the head of your 
department. 	 . 

2, 	You are also informed that if any declar&tion 
you- 

or 
information furnished by you proves to be false or it' you are 
found to have willfully suppressed any materi3l information, you 
will be liable to removal from service and or such other action 
as "Government deem necessary". 	 - 

Contd. • 2., 

I 
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I,  

REGISTERED P051 
	

a 

i1c,nnfle 1  249595 

H 1./'.)0i 1 

Controlle rate of 
Naval Armament Illor ectibfl 
Kanchanbagh (p0) 
Hyderabad - 500 258 

jiA) Oct 93 

Sri Md Ahrned 
l8%425,'11 

4 	N:r jutnia Talahkatta 
r 3iiwy Bridge 

mvizLfl Nagar .. 
hde thad .. 500 002 

it is intl mated that requirement exists with immediate 

QfCCt to employ .a.
laboPrCr on Nerrick Rate of Pay in this 

o 	Cr 
to met contingencY requirements for a per... od of 20 

4
nnaays. If you ara interested to work under ne rick 

rate emp3oyent for the above period, you are advised to report 

this office latest by 2.t Oct 93, failing which the offer would 

he extended to the other candidate. 

j 

/ASK Patel) 
Lieutenant Comniander 
Denuty controll&r 
fn Contrd1er 



/ 

	 , JD_ - (

13 

Datad .21-lfl-93 

LnVte of 
AnP3Jt( at inapeotion 

-._1 
' 

,4?0t 
3ir, 

Order ro.11T/0011 clate& 19th Oct.1Y93 

iti reference to tite order citodj tturnbly submit th 

I 	fax linwThryottt tLnd contideratton and favo r851e 

-------- -- ------------- 	--I- 
That niy serv1CSe tUhVebG91 dj&oon - - -- tinuOd with jmrnndiA±e - 

not froin Th 18th Oct.1993. 	 - 

In th13 connection I nubtilt that I 'vtE9 initially 

?r-rinted on InRRIaK nte w.s.f. May 87 and thru after an TI 

Uf3L on 89 daye baPilg 'w.e,f. 10 May 89 tide UQENC Lr. 

A 	;c:.2559/NAICH) dated 6th MAY 1989,p:iOr to 
ty aotntrnent as 

cttU2 
cagtl USt we,f. Ol Auguot 1991 tido HQ R.C/V) 

tor flo.CE/2559/fl1W). 	 -- 

I futtSor hrnit that despite ivous of te1 	
No,Mfl 145 

31 tec,1992. 'y appointmbflt I had been working froz bcior 1 

1 off date. 	- 	 - 

Cir1you are fully &marG that in tkee dayn o? hardnitipQ 

	

.a;&>n otny 	niC9 tc a blow to my family conoiutlntc 

old 	- parIntsWiTlOru-jttrs and broflera VhQ are fully 

tvt,and will be put to wutThr and to staflSttOA. 

Sir,due to obntinuOila atiafactOrY nriice of onr 2 yut 

I t eligihiE9 for r6ulatieatiOTt but ".hO tentnattofl 
113 ordand, 

- & ncdS kind oonsidertiOn. 

I,therefore DMUtUt your goodseif kindly cont3ider my 

An'ttCtjtIXtt7 

 

and vitM$tV the above ottr 10  s &n to atlow z 

tt .rttt3Un E7 tnrvics,for w&tcti set of,  ldndneEfl' I flail zarkain 

mr 	rtatz1 to you. 	- 

Thank 1mg you 	 * 

trc ccpy Cortrotflt 	
- 	Yours faithfully, 

oitor No*i/0Olt 

- 	- 	- 	 - 	 - 	- 
vJL tyciøribta5O000Z. 	 - 

te flg 
SUSDAi 	 - 	

4 

o13t( p & 
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The Flag officer Commanding Chief 	- 
for'C.S,O. ( p & A 

Head Quarters Easternal Naval command, 
lifva1 Ba5o,  

- 53Q.Q11. 

Uith referoflce,to my rec:QaZflU)fl daLJ(3 	-tu.43 

AddreSSed to controller. C2Th1 (H) and copy to FOC :in 
humbly aabuit the foliwing few1theii for7our)(thel c0rz3idCratiOfl 

and fvourAb1Q) orders :-  

My seryicea have, baendiStC1tn 	tith Ltxpedifta 

effect fran PM lath Oct, 1993. 

in this ccuiectiott I £uycnit.that I va9 thittally appointed 

barrick rAte w.e.±. Mty,:'8 and thcre Zthr a5 tsporArY C83utL1 

on 89 day's basis W.3,fa- 10, My,89 vida HQENC letter No. cs/2529 

( NAL(H)) dated - ath May,. 1999 prior to my uppothbneflt as 

4 	. 	. 	ContthQOtlS CasuOl VSL w.e.f • 01, iug," 1991 vtda HQ'EtW(V) letter 

No. CE/2559/NAt

3. 

	(U). 

t further nulait that Read Quarters tastornal Nrm1 

command Vjde TeleXNo. MIO43 of 31 flac, 1 2 had directed 

the terrathation of USL.reazuitad-rc or after 31 Dac, 0 89. and as 

such I catinued to be in service till taaue of letter b" 

CNAI j if ) jttntiring ny orvtcc 

4. 	Sir you  Oro fully vtwaro thnt in t;hotio clays 0i2hiishifl 

the terntnatiOfl of m aervLccs is a hlcra to my f'3mi1y conatating 

of my old ago parontt, Minor 5 istaru artU r,roftor wh nre fullY 

dependent ai tue and will be put to GU±fering anu Atarv6tion. 

Sir due to,ciltthOuS actiafactory mervtce.of over 2 

years Z WQG hoping to be bcsed on my ccwznand seniority. Instead 

the termination is orderod,. whith neetia kind oaideration. 

j I thr&ore recjuWt  You goor3o1C to ]CLUdlY cuiidor 

my Ca30 syrnpathetillY and allow me tO r.tLuG my •sorviC 

for whith act of kindncL5 I ahall r&natn over grateful to You. 

. 	 Your's faithfully, 

-A.... 
!4011D. N1TD 

COPY tos... 	 )t.Nfl.1IL7425/1l, 

1.1 C.N. 0 	 S 	
Ilir J,jn1 Tniab Xtstta, 

	

A.I if 	. 	 BhttvafliNGgar,Vd.2. 

with a requeSt that jnc.y be pQrMtttl:)d'- 

to CCntiUUQ atcc@tthOua'Catt 	tSL. 

2. The ntro1ler, controllatfla of' Nva1 ;ntt inspecti 

	

KQnChCU Daceh, Syderabad. 	 • 	• 	- 

I 	

- 	

-S 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

Date -2-7- U2- 

aA.Regd.No.  
To 

Sir, 

the date of issue of this letter; faniliig  1ik1i bi 115 ItcIGñWii1'iYO'i b'e Ie?ewà1N? dédffl'tc@e?—
Rule 5 (4) will follow. 
1. 

2. 17 / 
	

j rA19 
 

 

 

g9. 

10 

11, 

 

 

 

 

(beputy Registrar (Judi) 



am, 	JWIL 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITIONAL BENCHL_-' 

AT HYDERAIdAD. 	
1h. 

O.A. 233 OF 1994, 

BETWEEN: 	 I 
Nd. Ahitd 	 ... 	I ... 	 pplicant. 

and 	 I 
The Flag Officer Corrrnanding-in-C'nief 
for SO (CW, Headquarters, Eastrn 
Naval Command, Visakhapatnam & Another ... 	Respondents. 

COUNTER AFF ipvrr 

I, CNDE RP PREM KUMAR S/jo LATE SHRI RMAH 

PaANLzgy, Hindu, Aged: 49 years, Occu: Government 

Service, ./o MADRAS, do hereby solemnly and sincerely 

affirm and state on oath as follows: 

I am the Controller and the 2nd respondent herein, 

as such, am well acquainted with the facts of the case. 

I am authbrlsed to give this affidavit on behalf of both 

the respondents. 

I have read the original] application filed by the 

above named applicant and I deny the several material 

allegations made therein except those that are specifically 

admitted herein. 

Before traversing in detail the several material 

allegations, averments and conhentions made therein, i 

beg to submit as follows: 

It is submitted that t4 applicant officially 

engaged as Casual Labourer on herrack rate of pay in 

May, 1987. Thereafter, he was' engaged as Casual Labourer 

on nerrick rate of pay as and ¼ihen such requirerrent arose 

in this organisation, after obtaining sanction from the 

administration authority. 

,.. rnpt,dfler 



Si, 	
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5. 	It is submitted that th4re no vacancy of unskilled 

labour in the complement sanctIoned to this office by 

Government of India. 

60 	in reply to pares 1 to 	- Needs no cormients. 

7. 	in reply to pare 6 of he application, the 

-- 

Information subrnit1ed is factual. Complete 

details have been given in the preamble of the case 

(?pendix-  

There is no vacan+ 
 of USL in the Complement 

sanctioned to this office by Government  of India. This 

office had requested the Admit Authority for according 

sanction of one temporary casual USL post under NI 

1/5/81, consequent to transfr of Shri p Srihari, Casual 

USL to visakhapatnam, to meet day-to-day requirements. 

Eased on the sanction, interview was conducted on 

31 Mar 89 for candidates spoLsored by Employment Exchange. 

Shri Nd aimed was selected in the interview and offered an 

apuointment for temporary cdsuai USL for 89 days w.e.f. 

10 May 89 with basic pay of /r.750/_ plus other allowances 

as admissible vide i-K) ENC letter CE/2559/NAI(HYD)., dated 

08 Nay 89. In the offer of appointment, it has been 

interalia specified that: 

(1) 	His services ajre liable to be terminated 

at any time wi!thout notice; and 

(ii) He would not je entitle6 to any notice/ 

notice pay before retrenchment/discharge. 

Gdi 

For COUtTO 	
I 
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The applicant, havina accepted the said terms 

and conditions, was appointed Fs a USL purely on casual 

basis for 89 days w.?.f. 10 Ma 
i 
 y 89 and subject to the 

conditions laid down in the oterof appointment. The 

individuaFs services stood terminated after expiry of 

the tetm of each such employmnt. The applicant was re-

employed on 89 days basis from time to time whenever 

sanction was accorded by the Admn. Authority basing on the 

requirement of man power. Th? details of such appointments 

between 10 May 89 to 31 Jul 9. are placed at appendix - 'A'. 

It can be seen from para 'C' above that each 

time sanction had been acoorded by the Mon.. Authority 

F-iflC (East) for the temp1rary casual post for 89 days 

as per Appendix 'A'. CNAI(EI) letter No.HI/O011, dated 

11 Oct 89 (copy enclosed) was addressed to FOC-in-C (East) 
I 	 F 

requesting for sanction beYoff 06 Nov 89, for temporary 

casual USL post held, by the applicant as earlier sanction 

was expiring on 05 Nov 89. tn reply to this letter EQ ENC 

had accorded sanction for teporary casual post w.e.f. 

08 Nov 89 to 31 Dec 89 with two days break on 06 &07 

Nov 89 (copy enclosed); Her1ce the allegation made by 	- 

the applicant that the 2nd rsPondent maintaining silence 

over the matter and till today not accorded sanction to 

the post is, totally baseles8 and incorrect. The individual 

had continued to serveas temporary casual USL as mentioned 

in the appendix 'A' thezEafer. 

Due to financial constraints, the casual 

sanctions were withdrawn by NHQ during the end of 92 

because of Government Ban, and therefore, services of 

all casual USLs serving intbis contro.lerate were tobe 

terminated w.e.f, 01 jan 93. However, the applicant's 

Deputy Controller 
For Coriuclier 
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V 
services were continued fit 

concurrence from H ENC in 

as he had been work Trig ats 

10 May 89 with intermittent 

in appendix 'A'. Finally, h 

w.e.f. PM 18 Oct 93 vide this 

19 Oct 93 as sanction was not 

(1st respondent) letter cE/2 

after obtaining telephonic 

ion of NHQ sanction, 

casual USL since 

aks as already mentioned 

services were discontinued 

letter in/Coil, dated 

rthcoming vide I-IQ ENC 

, dated 11 Oct 93. 

Based on the representation d*ed 21 Oct 93 submitted by 

the applicant, F-inC (East) sanctioned One vacancy of 

temporary casual USLJ post w.e.. 03 Jan, 94 for 89 days 

and subsequently released one vacancy of continuous casual 

labourer to this office on re 

NI 1/S/81 vide letter CE/2003 

on the same, the applicant ha 

Continuous casual USL w.e.f. 

this office letter HV0011,  d 

services will be continued as 

is received by this office. 

that this office has acted as 

received frdth the Naval Hea 

time as Government sanction 

of NMQ sanction under 

) dated 06 Apr 94  Based 

been re-appointed. asa 

apr 94 to 31 Dec 94 vide 

ed 28 Apr 94. Further 

d when NHQ/HQ ENC sanction 

can be seen from the above, 

r the diredtive/sanction 

EI'E from time to 

notexist for the post 

of USL against the complement base  of this office. Hence, 

the allegation of the appl 

that they are acting 

is totally baseless and 
I 

against the respondents 

to their whims and fancies 

(f) The 'individual's 
	to treat his service 

contin3.lous since May 87 is 
	 because he was on 

nerrick rate of pay i.e., on 	wages and he was 

appointed as temporary casual USL only w.e.f. 10 May 89 

with rate of pay of Rs.750/ at - 
w.e.f. 01 Aug 91.. 

MEL) 

ILt Cdt 
DeputY Contt097 

For 

continuous casual USL 

.5 
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8, 	In reply to para 7 - it is submitted that the 

applicant cannot be regularised as there is no regular 

vacancy sanctioned to this controlierate by Government 

of India at present. Regularisation w.e.f. may 87 is 

incorrect as the applicant has en appointed as 

temporary casual USL (89 days 
tasis) 

 only w.e.f. 10 May 89 

with rate of pay of Rs.750/- and continuous casual USL 

T 
w.e.f. 01 Aug 91. He was on nerridc rate of pay i.e., 

on daily wages from time to time since May 87. 

it is submitted that the applicant has been paid 

for the period he: had worked a Is terrorary continuous casual 

USL and no arrears are-due t  tim. ASer Government of,  

dated 31 Jan 91, financil benefits have'been withdrawn 

for the casual errployee who ha'e not been regularised in 

spite of completion of one year of continuous service. 

Hence, arrears cannot be claimed by the individual. 

	

9. 	In reply to para 8 - it is submitted that the 

applicant has already been appointed as continuous casual 

USL w.e.f. 04 Apr 94 to 31 Deci 94 vide HQ ENC sanction. 

CE/2003(3), dated 06 Apr 94. 

In view of the foregoing, it is submitted that the 

applicant has already been appfrmnted as continuous casual 

IJSL w.e.f. 04 ?r 94 at the raLe of pay of Rs.750/-. His 

service cannot he regularised, as there is no Government 

stnti0n1 for the vacancyof USL post in this office. 

HoWever,his services will cotinue as casual USL based 

on the sanctions accorded by SQ/EQ ENIC under NI 1/5/81 

from time to time. 

LA 0th 
Doputy Contronar 
Por 

/ 
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In view of the facts st&ted above, this Mon'hle 

Tribunal may be pleased to. 
distiss  the Original Application 

with costs. 

H 

Sworn and signed before me 

on this the 17 dayof 

Noveer 1994 at Hyderabad. 

BEFORE P 

A(S K PATEL) 
LtCdr 
Deputy Contr1r 

- 	 For Coniroller 

/ 



II COURT 
11 CENTRAL AO17INISTR. TI": •TRISU(JSL HY;JER3O 3ENCh HYDER, 3A0 R./f1.R/c.f4 .No. 

ORIGIivL PPLIc::TI:J NO. 	 aid petn. 

A Corti?iod;thct no further Octi 	is required to be taken and thoc 53  is fit for consignmen 	: the Recjrd 
Counter. Sign3d

s  
. 	 4- 

CYLKR
ourt Ofricr/sectjon Offlcer. * * 

	

ig"lotu:e of the Dealing Msst, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

OA No.233/94 	 Date of decision: 26.3.1997 

BETWEEN: 

lid. Abmed 	 0. Applicant 

The Flag Officer, 
Commanding-in-Chief, 
for SO (Civ), Headquarters - 
Eastern Naval Command, 
Visaichapatnam. 

Controller, 
Control].erate of 
Naval Armament Inspection, 
Kanchanbagh (go) 
HYDERABAD - 500258. 

Counsel for the Applicant: K. Sudhakar Reddy 

Counsel for the Respondents: Sri N.V. Raghav Reddy 

CORAM: 

THE 	'BLE SRI R • RANGARAJAN: NEMBER (ADMN.) 

THE HON'BLE SRI B.S. JAI PARAMESHWAR: MEI4BER (JUDL.) 



- 

ORDEfl 

(Per Hon'ble Sri R. Rangarajan: Menther (A) 

tZarA Cr1 neTh1er PaAAy few tha annlicant and 
Sri N.V. Raghav Reddy for the respondents. 

The applicant içi this OA was initially engaged 

as casual labourer on Nerrick rate of pay in May, 1987. -------------------------------------- 

By order No. N±/0011 Dt. 19.10.93 (Page-7 of the OA) 

the applicant was discontinued with effect from 18.10.93. 

Against that order he has filed this OA praying 

for a direction to the respondents to treat him as continued 

in servjcefrojnthe_thte of his initialengagement as a 
casual labourer i.e. from May 87 by condoning all artifi- 

cial breaks and regularise in the post of unskilled labourer. 

It is now stated by the applicant that he has been 

re-engaged by order Dt. 2nd April, 1994 and from that date 

onwards he is continuing in service. His pay bill is also 

enclosed at page-14 to the OA. As per this pay bill it is 

seen that he has been paid on monthly rates of pay with 

allowances, Je 4L also admitüd to the General Provident 
- 	 - 
Fund/.GPF No.697850. It is also stated that he has become 

a meiter of the CGHS scheme. From the above the applicant 

submits for all practical purposes he has become a regular 

employee of the respondents. He further submits that he has 

put in lot of service till now and and his long service 

should ensure that he is regularly appointed. For this 

3 	
- 	contention he relies on the judgement of the Ernakulam Bench 

of this Tribunal reported 	(1g94)-.TC%' 27 ATC 500 (P.M. •Augustim 

Vs. Union of India and others).//A reply has been filed in 
NniL!.. 

this connection. The learned counsel for the apilicc1nt 

submits that the applicant has been engaged with the clear 

instruction that his services will be terminated without 

	

3m-" 	iotice. However when there is work he has been engaged. 
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-3- 

I 	It is a fact that the applicant has attained some 

status by virtue of his long service. He has also been 

given monthly rate.5of pay and also admitted to thePF scheme. 

When a casual labourer works for a long time it is but fair 
'fri 

t..te..rcnalar absorbtion in a vacancy that arise in his turn 
in accordance with tne ra... 

- J.lc4hle 
reason for consideration of the applicant for regularly 

posting him as I unskilled labourer. However such an appoint-

ment can be made only by the respondent organization taking 

into account the seniority of the applicant and other such 

factors. 

In view of the foregoing1 the following direction 

is given:- 

The respondents should consider the case of the 

applicant herein for regularisation in an unskilled cate-

gory in accordance with the rules in his turn. However 

due to unforeseen event if the applicant is retrenched 

for want of work then the applicant should be re-engaged 

in preference to freshers from the open marketP'' 

The CA is ordered accordingly. No costs. 

_-(-s.s. JAI PARANESHWAR) 	(R. RANGARAJAN) 
MEMBER (oUDL.) 	 MEMBER (ADMN.) 

Date: 26th March, 1997 

Dictated in the open court 

KSM 

0 



Copy to: 

164  The Flag bflicer, Commanding in Chie?, 
for so(ci), Head Quarters, Eastern Naval Command, 
;jsakhajtnam. 

-- Kanchanbagh(PD), kkoqjbz.ot Na?al Armament Inspection, 

One copy to f9r.K.Sudhakaa Reddy,AdvOcatO,CPT,Hydetabad. 

One copy to Mr.N.?.Raghaa Reddy, Addl;CG5C,CAT,Hyderabad\ 

One copy to o.R(A), CAT,Hyderabad. 

One duplicate copy. 

'IL KR 

'I 
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(Per Hon'ble Sri R. Rangarajan: Menther (A) 
a 

Heard Sri Sudhaicar Reddy for the applicant and 
Sri N.V. Raghav Reddy for the respondents. 

The applicant in this OA was initially engaged 
as casual labourer on Nerrick rate of pay in May, 1987. 

Thereafter he was continued with intermittant breaks. 

By order No. NI/0011 Dt. 19.10.93 (Page-7 of the OA) 
the applicant was discontinued with effect from 18.10.93. 

Against that order he has filed this OA praying 

for a direction to the respondents to treat him as continued 

in service from the date of his initial engagement as a. 

casual labourer i.e. from May 87 by condoning all artifi-

cial breaks and regularise in the post of unskilled labourer. 

It is now stated by the applicant that he has been 

re-engaged by order ft. 2nd April, 1994 and from that date 

onwards he is continuing in service. His pay bill is also 

enclosed at page-14 to the OA. As per this pay bill It is 

seen that he has been paid on monthly rates of pay with 

allowances0  }e 4s also admitted to the General Provident 

FundLGPP No.697850. It is also stated that he has become 

a meiter of the CGHS scheme. From the above the applicant - 

submits for all practical purposes he has become a regular 

employee of the respondents. He further submits that he has 

put in lot of service till now and and his long service 

should ensure that he is regularly appointed. For this 

contention he relies on the judgement of the Ernakulam Bench 

of this Tribunal reported (1994) 	27 ATC 500 (P.M. AugustinE 

Vs. Union of India and others).//A reply has been filed in 

this connection. The learned counsel for the ap5lican 

submits that the applicant has been engaged with: the clear 

instruction that his services iill be terminated without 

otice. However when there is work he has been engaged. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

OA N0.233/94 	 Date of decision: 26.3.1997 
a 

BETWEEN: 

Md. Ahnted 	 .. Applicant 

The Flag Officer, 
Commanding-in-Chief, 
for SO (Civ), Headquarters - 
Eastern Naval Command, 
Visaichapatnam. 

Controller, 
Controllerate of 
Naval Armament Inspection, 
Kanchanbagh (P0) 
HYDERABAD - 500258. 

Counsel for the Applicant: K. Sudhakar Reddy 

Counsel for the Respondëhts: Sri N.V. Raghav Reddy 

THE RON' BLE SRI R • RANGARAJAN: MEMBER (ADNN.) 

THE HON'BLE SRI B.S. JAI PARAMESHWAR: MEMBER (JLJDL.) 


